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ASSISTANCE TO EDUCATIONAL
INSTITUTIONS

*765 SHRI O P 1YAGI Will the
Minster of LDUCATION AND SOCIAI
WELFARE be pleased to state

(a) whether Government plopusc to take
a deasion not to give finanaal assistance
to educational institutions, established oun
the basis of religion caste o1 1eligious
denominatron 1n view of therr policy of
secularism,

(b) whethex Government also propose to
imposc a legal ban on the admussion of
students 1n all the aided educational insti-
tutions on the basis ol the caste, rehgion
and religious dcnonunation, and

() 1f not, what are thc reasons there
fors

THE DFPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARL AND IN THE DEPART
MENI OF CULTURE (SHR1 D P
YADAY) (a) No, Sir Under Article 30(1)
of the Constitution, all minorities whe-
ther based on rchigion or language, shall
have 1ts night to establish and administer
educational  institutions of their choice
Under clause (2) of the same Article, the
State shall not, in gianting aid to educa
tional insticutions, discuminate agamnst any
educational insutution on the ground that
it 15 undct the management of a munorts

(by and (y Under Artcle 29(2) of the
Constitution, no catizen can be demed ad
mission  1nto  any  cducational nstitution
aidud by the State on ground of religion,
race, caste, language or anv of them In
vtew of this, the question of Government's
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imposing  any legal ban for the purpose
on the educational institutions does not
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PROF S NURUL HASAN Sir, 1 would
need speafic notrce for that

MR DEPUTY CHAIRMAN He needs
notice for that
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PROF. §. NURUL HASAN: Sir, we
have made a4 statement that the Constitu-
tion is very specific on the point that ‘no
citizen can be denied admission into any
educational institution aided by the State
on giound of 1eligion, race, caste, lan-
guage or any of them’. It any specific case
is biought to the notice of the Govern-
ment, I have no doubt that we will ap-
proach the State Government concerned
to deal with it and it it has somcthing
to do with the Cennal Government, the
Central Government would certainly look
into it.

DR. K. MATHEW KURIAN: TIhe hon.
Minister's 1eply indicates that no particu
lar pieferences can be giverf to religious
or other minotities 1n terms of admission,
1 would like to know i1om the hon. Minis-
te1 if that 1s so, how is it that under the
Central Government Ministry of Educa-
tion's blessings the Kerala Government
recently made an agreement with the pri-
vate managets in Kerala particularly of
olleges  whereby  certain propoition  of
seats in the institutions aie reserved for
the religious community of the managers
and sccondly in view of the fact that while
1t is necessary to give protection to mino-
rities and facilities for them to have insti-
tutions of their choice, is it really neces-
sary that the Government should give pub-
lic funds to such institutions and in view
of this will the Govanment consider chang-
ing the Constitution to protect minorities’
ights to have institutions of their choice
but without public funds?

PROF. S. NURUL HASAN: Si1, the
question of changing the Constitution, I
am ahaid, is a very wide one and unless
there is strong public opinion 1 the coun-
try that the Constitution should be chang-
ed T would not personally like to commit
the Gmvernnent to taking any specific step.
So far a5 Keiala State is concerned, if I
had had notice of this I would have gomnc
into this matter in some dctail but fiom
my general tecollection—and T am subject
to correction—as far as [ can 1ecall the
Directive Principle is that the State shall
make cvery effot to look after the econo-
mic and educational interests of the weaket
sections of the community in particular
the Scheduled Castes and Scheduled Tribes.
So far as Scheduled Castes and Scheduled
lLiibes aie concerned Parliament has a lot
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of authouty and so far as the other weaker
sections are concerned that is a matter for
the States.

DR. K. MATHEW KURIAN: Religious
groups of the managets; have they the
right to have ieservations for their own

religious groups in schools and other insti-
tutions-

PROF. §. NURUL HASAN: I will just
explain the point. It is for the State Gov-
crnment to declare what ate the other
backward giroups. Now if my memory
stands me in good stead—again I am sub-
ject to correction—I  think the Supreme
Court has 1ulcd that merely bclonging to a
wonmmunity o1 caste cannot be the sole
aitetion of backwardness; it has to be
coupled with some social or economic fac-
tor also and [ presume—I cannot make a
definite statenient—that the action that has
been taken by Kerala Government must
have been under reservation for other
bDackward classes, R

SHRI K. P SUBRAMANIA MENON:
May I know fiom the Government whether
it has come to the notice of the Govern-
ment that while the Constitution provides
that there should be, no discrimination on
the basis of caste etc., thcre are a large
number of schools run by private ‘agencies
aided by the State in which poorer peo-
ple, especially Scheduled Castes and Sche-
duled Tribes are denied admission in prac-
tice, if not in theoty, and whether the Gov-
anment will look into this matter especial-
Iv in States hke Gujarat, Andhra etc.?

PROF. S. NURUL HASAN: I will be
ey glad to look into any such case if
any specific case is brought to my notice.

SHRI K. P SUBRAMANIA MENON:
It is vay common.

Mo W AFER  F1 § aF
g g fr weafed @ e
&t afemar #7199 g &
AEATTEY  geaT  Fgr AT § I
FEsE AT WM oSA F 9@ AW
Bl A arw W T
g S F 9gTH AT HEATTH!
# oW AR 99 Fefdr At



11 Oral Answers

g T I9 & TA T AN I
FHME & AT & a9 qg qEAnEr
g T 7§ @ s
T g fx B oW aT A ™
fomr s g & & sEIegEE
A wemE @ oAt wn
%% TEl g dgl wTHiEE ¥ fam gk
fFfr #1 59 OF A" A%q 99 W
SR AT & fau a1 3§ a@ #
qfeqmar =1 #4T SYEW § #iT F4r
et sedgme @1 AR -
A #1 AW faar «qm
Mo Qo AT g9 q 39 qrHe
H FEd AUAr AEEET 9T ST W@
g wifs X g wfafes  sfar
g FE o AEAIES & AR
¥ g &, Afew gim FE 7 oag
favlr frr & 6 ST 3 A &
39 TEHTE F W qg ARANET
¥ dweas @A § 1 Ag WIEATYey
o § T T W AW
qgTy A &Y wEtEd G gEd
FHfadr & FT T g, abe
T g &1 #fea g
Ig F IATH F, T FEEAFT U
wefafaeet ome faa =amw 1 =
F IR G g FE 7 A f3ar g
TR QX WEE HAR
*766 S T SN :
o WE WIE : §
st wm fag awit
st SmEFE TWRE AT
' St AT AR q@IAT
st W AW WA ¢
sff 3w wEHw @
Fa7 famfo ST stEE qar e
R of@r fAawa o ag Fan
T FT T F
() #|ar ag & & FF & =g
15 T F qAYE F A9 J|q

[RAJYA SABHA]

to Questions 12

F gl T Y oyfa X wferiar
T UE W@ WM @S & T
491 fg g ¥ gfew 7 afad e
¥ gz famr ar, AR
(w) afz &, & z@ 799 ¥
TRt F7 TAfFn § 7K @
T wgR AR F fmiw o o
ggaw feir s F7 fae &7
+T5gAlID MINAR AT RAJGIUAT

»70b SHRI D 1HENGARI:
DR. BHAI MAHAVIR
SHRI MAN SINGH VARMA:
SHRI J. P. YADAV-
SHRI V. K. SAKHLECHA.
SHRI RAT AN LAL JAIN:
SHRI 0. P. 1YAGI

will the Ministet of WORKS AND
HOUSING AND HEALTH AND FAMI-
[Y PLANNING be pleased to state:

(a) whethar 1t 15 a tact that a ‘‘Shahid
Minai1” was 1aised 1n memory of all the
maityrs ol the naton near Raj Ghat on
the 15th .August this year by 1evolutiona-
tes whicn was later on temoved by the
Police the same night under cover of dark-
ncss; and

(by 1t o, what 1s the 1eaction of Govern-
ment mothis 1cgard, and what co-operation
is proposcd to be extended by Government
in the 1atng of a * Shahid Minar’'?]
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+The question was actually ashed on the floor of the House by Dr. Bhai Mahavir.
1 [ ] Fnglsh translation
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